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CFNTRAI. ADMTNTSTRATTVF TRTRUNAl., PRTNCTPAJ. BENCH

RA No. I65/2()(I4 i n OA No. M 89/2()(i4

>>iew Delhi, this the 13th day of July, 2004

Hon ' h I e Shri S.K. Naik, iVlember(A)

Smt. Gopa Chatterjee .. Atip Meant

versus

IJ!1 i on of India and others .. Respondents

( Sh r I B. .S . J a. i n , Ad voca t e )

ORDER( in o i rou1 at i on)

Re\'iew applioation has been filed ori behalf of Ijnion

of India on 24.6.2004 against the order dat;ed 14. U5.

by whiol( OA 1189/2004 was disposed of with tlie direction

to the resrjondents to get the posting order of the

a,t>p 1 I!.'a I! t thereiii implemented witlnn a tjei io(j (,'f (jiie

month. Re\iew is sought on the plea tliat there appears

some aiiijareiit rnistalces of faots an<J law cjii tlie 1 aoe ot

judgment inasmuoh as it has been observed l)y the Tribunal

in para 2 in the order that <Mroular da.te(i 9,12.99

ol early states that employees posted in "tenure cm re 1e '

will be ent i t 1ed to l)e poste<j at a stat, ion ol tlie i i

choif^e on oompletion of suoh tenure whereas the oorreot

wor/Jines of the oir'Mjlar reads as under;

The offioers posted in these Ciroles will have
fixed tenure of 2 years and on oomrHetion of the
presor i bed tenure, they sha11 be eligible for
n<jRt ing at tlie (-irole of their choice .subjeot to
availability of vaoanoies and admi n i strat i \-e
!;onven i (-nee .

2 I am afraid the aforesaid observation is not going tr>

make any d i f f erenoe i n the oonc Ius i on a rr i ved w1i i Ie

d i soos 1 nj? ttie OA. oart i ou ! a.r I v when the fact remairi.s tlial



even after a lapse of one year from the rJate of order

i.e. 12.5.2003 the applicant was not re li e\-ed to join at

Ko1kata. espeo ia 111y when the app1 icant had a Iready

completed the period of tenure at Patna and no condition

whatsoever was prescribed in the policy to await posting

of a substitute before relieving. Therefore. I am not

inclined to agree with the respondents that there are

mistakes apparent on the face of record. In the result,

tlie HA. has no legs to stand and is accordtnelv reiected.

( S. K .^ Na i k )
Member(A)
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